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remains with the agriculturisty be-
sides the Rabj crop which has now
Tusheq into the markets, But unfor-
tunately the rice millers us well aa
F.CI, are placed in an extremely
difficult position due to the non-
avallability of railway wagons for
movement of foodgrains.

The rice milling industry in the
State is in a very critical condition
and is also threatened with the risk
of facing extinction. I regret to bring
to the notice of the hon. Minister of
Railways that wagons are not at all
provided by the Railways for transport
of rice. As a consequence several lakhs
©of tonnes of* rice and paddy got stag-
nated in the mills. The millers are not
able to pay cash to the growers. There
are above two lakhs employees work-
ing under different categories in the
rice mills which are participating in
procurement programme.

There are more than 30,000 indents
pending in the South Central Raijl-
way for supply of wagons and out of
this 20,000 jndents are pending for
more than 2 to 3 months in Vijaya-
wada Division along which comprises
of the coastal districts of Krishna and
Godavari Delta areas which are the
main producing centres. The move-
ment of free trade from Andhra
Pradesh is mostly to Kerala, Karnata-
ka, Maharashtra and West Bengal

I request the hon. Minister of Rail-
ways to kindly take into consideration
the gravity of the situation caused by
the shortage of wagons and help the
industry and rice-growers in Andhra
Pradesh.

The following measures are to be
undertaken urgently:—

(1) To alter ‘Dr priority allotted
for movement of free trade
rice suitably to ensure supply
of wagons in view of the de-
creasé in percentage of levy
from 80 per cent to 20 per
cent and increase free trade
percentage from 20 per cent to
80 per cent.

(i) A commodity quota of mini-
mum of at least 6 full rakes
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of covered wagong and cover-
ed Box wagons per week for
movement of free trade rice.

(iii) Free supply of open wagons as
and when the industry is pre-
pared to load rice in open
wagons.

(iv) Unrestricted movement should
be allowed to destinations in
the States of Kerala, Mahara-
shira, West Bengal and Kar-
nataka.

(vii) FoRMATION OF NEwW MINISTRY IN
'‘BrHAR
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MR. SPEAKER: Let him go ahead.

He is only objecting to the procedure
adopted.
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DR. SUBRAMANIAM SWAMY:
{(Bombay North-East); Sir, 1 risz on a
point of order.

MR. SPEAKER: Just a minute. What
s your point of order?

DR. SUBRAMANIAM SWAMY: It
draw your attention to Rule 377. Hav-
ing been exposed to the kind of things
that we are alloweg to raise here
under Rule 377, I would hke to under-
stand from you on what basis you al-
lowed Mr, Raj Narain to bring the
entire party matter on the pretext of
one small Constitutional pnint. What
hag it got to do with RSS or Birlas?

MR. SPEAKER: 1 do not see any
point of order. We have been allow-
ing other comments also,

DR. SUBRAMANIAM SWAMY: It
has nothing to do with 3 matter of ur-
gent public importance.

MR. SPEAKER: So far as ‘ha state-
ment is concerned he may be right or
he may be wrong but he is complaining
about the attitude of the Governcr.
There were large number of passages
even against the Governor which have
nnt been allowed and got deleted.
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MR. SPEAKER: Order, Order. 1 an |
on my legs. No statement against L
Bhandari has been made, All that has
been said is that there was a talk bet-
ween him and Mr. Bhandari. '

DR. SUBRAMANIAM SWAMY: §ir,
I draw your attention to Rule 352 para
(v). It says:

“reflect upon the conduct of per
sons in high authority unless the
discussion is based on a substan!ivé
motion drawn in proper teims.”

MR. SPEAKER; If he nad made eny |
reflection on Mr. Bhandari I would cer-
tainly have excluded it. He has mere"
1y said that there was a talk between
him and Mr. Bhandari.

(Interruption) **

DR. SUBRAMANIAM SWAMY: He
is commenting on the conduct of the
(wernor. Che
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MR. SPEAKER: So far as Rule 352
is concerned you cannot make any re-
flection on any person in high autho-;
rity. That is the rule. It does not
preclude you from criticising his offid
clal action. But you caanot attributq
motives. You cannot attribute malg
fides.

That is all,

SHRI RANWAR LAL GUFTA
(Delhi Sadar): 1 want to raise a point
of order. Please see Rule 352 and 353.
Kindly see that..

MR. SPEAKER; I have already done
that 1 have given the rule,

SHRI KANWAR LAL GUPTA:
Kindly hear me patiently. I am entitl-
ed to be heard.
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SHR]1 RAJ NARAIN:
point of order.
(Interruption)**

MR. SPEAKER: Don's record any-
thing.

I rise on a

(Interruption) **

MR. SPEAKER: Don't record. Noth-

ing is recorded.

‘What is your point of order, Mr.
‘Gupta?

SHRI KANWAR LAL GUPTA:
Please gee what is given under ‘Ex-
planation. It says:—

“The words ‘persons in high au-
thority’ mean persons whose con-
duct can only be discussed on & sub-

——— .

**Not recorded.

stantive - motion drawn - in proper
terms under the Constitution or such
other persons whose conduct, in the
opinion of the Speaker, should be dis-
cusseq on a substantive motion
drawn up in terms to be approved
by him.” '

Then I come to Rule 353. It says:—

“No allegation of a defamatory our
incriminatory nature shall be made
by a member against any person un-
less the member has given previous
intimation to the Speakar and also to.
the Minister concerned..” .

MR. SPEAKER: You are reading it
now. I have read it earlier.

SHRI KANWAR LAL GUPTA: ] am
coming to the point. Shri Raj Narainji
is a very good friend of miune. He has
not right to say anything against a
Member who is a Member of the other"
House. To say that the report is un-
true is a reflection on the (iovernor
himself. If you put up with such
stutements, then, what will be the posi-
tion of this House ?

MR. SPEAKER; Kanwar Lal Gupta,
now you are on a point of order, and
not on a lecture,

SHR] KANWAR LAL GUPTA: Rule
377 is regarding drawing Governmant’s
attention on urgent and important
matters.

MR. SPEAKER: I think you under-
stand the position. Whenever a per-
fon of high authority is involved, you
cannot reflect on his conduci, That
does not mean you cannot say that his
decigion is wrong. It is not a reflec-
tion on hig conduet. There have been
at least 3§ paragraphs reflecting on
the conduct of several persons. I have-
completely deleted that. 1 have not
allowed that, '

SHRI RAJ NARAIN: 1 risz on &
point of order.. B

MR. SPEAKER; Saying that he had
a talk with Mr. Sunder Singh Bhan-
dari is not a reflection on his charac~
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(Rr. Speaker)

ter. ' Saying that his deecision is wrong,
is not a reflection on his character. (In-
terruptions). I am on my legs. Now
you please go on, Mr, Raj Narain.

SHRI KANWAR LAL GUPTA: Rule
377 is only in respect of matters of ur-
gent public importance.

MR. SPEAKER: This is an urgent
matter according to him. I don’t
decide.

Mr. Raj Narain, please read your
statement.

You have come up to the last para-
graph.
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MR. SPEAKER: We will now gO
to the next item.

SHRI RAJ NARAIN:

On a .point
of order,

+4+Not recorded.
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MR SPEAKER: This is not a point
of order. Do not record.
FINANCE BILL, 1975

MR. SPEAKER: The House will now
take up further consideration of the
following motion moved by Shri
Charan Singh on the 24th April, 1973,
namely:—

“That the Bill to give etfect to the
financial proposals of the Central
Government for the Financial year

1979-80, be taken into consideration.”

Before we proceed further, there
was a suggestion yesterday that we
shoulq sit till 7.00 O'clock today and
tomorrow, otherwise we will not be
able to complete discussion opn it by
tomorrow, Is it the pleasure of the
House that we git till 7-00 p.M. today
and tomorrow?

SOME HON. MEMBERS: Yes.

MR. SPEAKER: The House will be
sitting till 7-00 p.M. today and to-
morrow.

Shri Heera Bhal

ot grr wif (arrareT) - wAAT
oeae wgved, § s« faw W@l Y ¥
frafrgor st sxgar 1 &
frazs w2 = a1 fr gy o1 fees
gq faar & o= & forer &7 waTT A1)

weqe wEtew, wqy foer fy &
=i qre @ ¥ fag were grera 9
& wr T war & afem fe Wy 9w
ag STAeT T Tar § R oY wrfeamEr
qa § wizardr o &7 § 7@ <
FTAN GYF T W § B2 Ta4qe A
fremrdt & @ o | gl AT
¥ AT UIEAT G ¥ Argarer o
¥ gwrery WYC apwaTeT WA WA
1 frotr forar o wgt o w1y A



